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ORDER DATED 7,12,2001,

The applicants,who are working under
the Respondents 2 & 3 have filed the present
Original Application for a direction to the
Respondents te pay the Transfer Allowance of the
applicants which has not yet peen paid to them
by the sr.DEN, (Co¥erdination),SE Rly.,Khurda Road/
rRespondent No, 2, Respondents in this case have
filed their reply categorically stating therein
in para-2 and parda-5 of the show cause that since
the applicants have not yet applied for the same,
the amount has not been paid to them and if they
will apply for the same then it would Dbe paid to
them 1in accerdance with Rules,Heard learned Counsel
for the parties., In viev of the specific reply
filed by the Respondents, the applicants are
applicatien
directed to submit their claims/for TA and
Package allowances etc. as is permissible under
law and rules before the Respondent No,3 within a
period of three weeks from today and in <Case such
applications are filed, the Respondents shall
consider the same in accordance with rules and law
and make payment of the amount dwe to the agplicants
within a period of 2 months frem the date of
receipt of such application from the applicants,
with the aforesaid ooservations and

e &x?*\e‘%g S}}Q*\@L\ directions, the OA is disposed of,Ne costs,
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